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BRIDG}: ON RIVt:R TAWI ON JAMMU AND 
KASHMIR NATIONAL HIGHWAY 

5212. SHRI INDER J. MALHO-
TRA: Will the Minister of TRANS-
PORT AND SHIPPING be pleased 
to state: 

(a) whether Government have 
been approached by the Jammu &: 
Kashmir Government for the con-
struction of a second bridge over 
river Tawi in Jammu on Path an-
kot-Srinagar National Highway; and 

(b) if so, Government's decision 
thereont 

THE DEPUTY MINISTER IN 
THE MINISTRY OF TRANS-
PORT AND SHIPPING (SHRI 
BHAKT DARSHAN): (a) Yes, Sir. 

(b) The proposal is under consi-
deration. 

• 
SCHEDULED CASn:S L"i PUNJAB 

5213. SHRI SURAJ BHAN: WiIl 
the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether it is a fact that the 
plight of Scheduled Castes people in 
Punjab specially in Doaba consisting 
of Junundur and Hoshiarpur is mise-
rable and they are undergoing tre-
mendous hardships at the hands of 
landlords and police; and 

(b) if so, the steps Government 
propose to take to alleviate the situa-
tion? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF-
FAIRS (SHRI VIDYA CHARAN 
SHUKLA): (a) ana (b). The State 
Government have been requested to 
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enquire into cues of harasmll!rit of 
the scheduled castes in Jullundur in 
connection with a memorandum re-
cehoed by the Home Minister_ As re-
gards. H05hiarpur. the State Gov-
ernment have reported that it is not 
correct that the scheduled castes are 
being hara55ed by the landlords and 
the police. 
MUIUlER OF SHRI VISHWANATH SINGH 

IN SARAN. BIHAR 

5214. SHRI RAMSHEKHAR PRA-
SAD SINGH: 

SHRI SHASHI RANJAN: 
Will the Minister of HOME AFF-

AIRS be pleased to state: 
(a) whether it is a fact that onc 

Shri Vishwanath Singh was brutally 
murdered by police with bayonet in 
Bhagwan Bazar Chhapra in District 
Saran. Bihar; 

(b) whcther it is also a fact that DC 
arrest has been made so far in thi5 
connection; 

(c) whether it is also a fact that 
high police officers of Chhapra are 
said to be responsible for this mur-
der; and 

(d) if replies to all the above parts 
be in the affirmative whether it is 
proposed to get the matter investigaJ 
ted through the Central Bureau of 
Investigation? 

THE MINISTER OF HOME 
AFFAIRS (SHRI Y_ B. CHAVAN): 
(a) According to the report received 
from the State GO¥ernment Shri Bish-
wanath Singh, who was a~ in a 
case under Section 307 IPe, is ~ 
to have made mUl·derous assault on 
the police party and resisted arrest: 
while doing so, he received 8 bayo-
net injuries. He was iDllllediately 
removed to the hospital where he 
eKpired. 

(b) Yes. Sir_ 
(c) The State Government have no 

such infonnation. A case arising 
out of the death of Shri Bishwaruuh 
Singh is however. under investiga-
tion. 

(d) The sugge$tion will be examin-
ed in consultation with the State 
Government. 

GAMBUNG IN PAJIARGANJ 
(NEW DELHI) 

5215. SHRI ONKAR LAL BER-
WA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether Government are aware 
that gambling and other illegal actio 
vities openly and regularly take place 
at the Rummy Club. Main Bazar. 
Pahar Ganj. New Delhi; 

(b) whether it is a fact that the 
Police have raided the place a few 
times earlier; 

(c) whether this club is becoming 
a public nuisance to the residents of 
this locality; and 

(d) if so. the reasons for not taking 
action agains~ the club? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFF-
AIRS (SHRI VIDYA CHARAN 
SHUKLA): (a) No illegal gambling 
activity at the Rummy Club has 
corne to the notice of Government. 

(b) The Police have regularly che-
cked the place. 

(c) Action uls 1.33 Cr. P. C. was 
taken against the owner of the dub 
on the grounds of public nuisance. 
The club-owner has obtained a ·stay 
order from the High Court on the 
same. 

(d) Does not arise. 

BLACK-MARKETING IN CINEMA TrcJtETS 

. 5216. SHRI ONKAR LAL BER-
W A: Will the Minister of Home 
AFFAIRS "be pleased to state: 

(a) whether Government are aware 
that black-marketing in Cinema tic· 
kets at Imperial and Khanna Thea-
tres of Pahar Ganj, New Delhi is 
being done openly on a large scale 
and more particularly on the first 
four days of release of new iilms; 




